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New Delhi this the 2nd day of December, 1998

Mon^ble Shri Ratan PraKash, Member (J)
Non'ble Shri N. Sahu, Member i.Aj

Shri Ashutosh Mishra,
(!£X■■■ Superin tenden t,
Depa rtmen t of Social We1f a re,
Qovt. of N.C.T. of Delhi.)
Son of late Shri K.C. Mishra
R/o BB/53B, Janakpuri,
New Delhi-110058. Petitioner
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1„ Shri.p.V. Jai Krishnan, IAS,
Chief Secretary,
Govt. of N.C.T. of Delhi,
5, Sham Nath Marg, Delhi-54.

2. Shri S. Malai Chamy, IAS,
Secretary,

f- Govt- of N.C.T. of Delhi-
5, Sham Nath Marg. Delhi -54.

3,. Smt. Geeta Sagar, IAS,
Director,
Department of Social Welfare,
Govt. of N.C.T. of Delhi,
Old I.T.I. Building, Canning lane,
K.G. Marg, New Del hi -110001.

.... ....Respondents

(By Advocate; None)

jaROm-COrall

BY_JiotiLbLe JSIlC.LJiatajiJ?.rakash,_J^^

Learned counsel for the petitioner

states that after issuance of the notice i eoponvjen

have since complied with the order anu h^^:, tne( "::foi c;,

does not press this C.P. further. C.P. is

dismissed as not presssed and the noti'..es isoue^j to

the respondents are hereby discharged.

yA.
(iN. Sahu) ' (Ratan Prakash)
Member (A) Member (J)
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